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O.A.tIO. 145 of 1992. 

Between 	 Dated: 20.2,1992, 

Gajananda Gupta ... 	 Applicant 
And 

1 • 	The Under Secretary, Department of Official Language, Ministry of 
Home Affairs, laknayak flhavan, than. Market. New Delhi. 

2, The Govt. of India, represented by Secretary of Official Language. 
Ministry of Home Affairs, Loknayak flhavan, Ithan Market, New Delhi, 

Respondents, 

Counsel for the Applicant 	: StirS. IcaYra Prabtiakara Rae. 
Counsel for the Respondents 	: Shri. tLahaskar Rae, Addl. CG$C. 

CORA!4z 
'p 

Hon'ble Mr, C.J.Roy, Judicial Member. 	1 
The Tribunal made the following orderg- 	 Pfjj 

& AC 
Sri Kflra Prabtiakara Rao, learned counsel for thç appj.c€nt 

is present and heard. In this case the applicant is working as 
Official L4gu.age Aslistant in Praga Tools lAmited, which is a Public 
Sector Undertaking. In Annextirs A-2 the Ministry of Home Affairs 
called for applications for filling-up the post of research officer in 
the Department Official Language. The applicant is an aspirant to that 
pest and his application was rejected by the 13t respondent an the 
ground that the definition Central Government office as given in 
Official Language Rules, 1976,. applies" only to the policy of official 
Language but not in the matter of Government Service." Aggrieved by 
this the applicant comes before this Tribunal for an alleged grievance 
for redressal. It is absolutely clear for me after going through the 
sub-section (2) of section-14 of the A.T.Act, 1985, that there is no 
notification issued covering the applicant's undertaking. In this 
case it has to be established that whither the subject matter falls 
under the definition of service of Central Government and whether this 
Tribunal can exercise its jurisdiction. The learned counsel for the 
applicant argues that the Article 14 and 16 are applicable to this 
case and that this Tribunal has jurisdiction to entertain this application, 
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